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CENTRRL ADMINISTRAT IVE TRIBUNAL
BANGALORE BENCH

® ' , Second Floor,

Commercial Complex,
‘ Indiranagar,
Bangalore-38,
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SUBJECT : = ForQardan OfACODlBS of the Ordeirs passed by

the Central Rdministrative Tribunal,Bangalore.
~XXX=

Please find. enclosed herewith & copy of the

ORDER/STAY 0 IM _ORDER/, Passed by this Tribunal

in the abeve mentioned appllcatlon( ) on . !’Q_SEZLJ .
NI
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAL ORE BENCH3: BANGALORE
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APPLICATION N0.212/1994

TUESDAY THE FIRST DAY OF FEBRUARY, 1994

Presents Mr, Justice P.K. Shyamsunder, Vice Chairman
Mr. T.V. Ramanan, Member (A)

Shri G,5, Kumar

Aged 54 years

S/o. G.V, Subba Rao

Travelling Ticket Inspector

Southern Railway

Bangalore Divisional Office

Bangalore. .seee Applicant

B
(or, m.s, Nagaraja, Advocate)

L4 Vs.

1. The Sr, Divisional Commercial Manpager
Southern Railway, Bangalora.

2, The Divisional Railway Menager
Southern Railway, Bangalore Dhision
Bangalore,

3., Railway Board represented by
Chairmen, Railway Board

Rail Bhavan, New Delhi,

4, Union of India represented by
Secretary to Government
Ministry of Railways, Rail Bhavan
New Delhi. eesse Respondents

0 R D E_R

(Mr. Justice P.K. Shyamsundsr, Vice Chairman)
' Having heard Dr. M.S. Nagaraja and in the light
qf the submission made by him, we think it appropriate, to
| direét‘tge Appeilate Forum which is said to be seized of

an appeal filed by the applicant, to dispose off the seid
appeal expeditiously. A copy of the appealed memo is

cee2/~



e e

 s24 | ®

I

annexed here ét.

$hnexura-&@.

2. e ac mrdinglyﬁﬁirect the Appellste Authority

pendinél a:ppeal within two months from

the date of thisforder. (st & copy of this order be sent
|

to ths authoritidls for inﬁmrhation. No costs,

MEMBER(R) | VICE CHAIRMAN
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